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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 349 of 2001.

Date of decision : This the 15th day of May, 2002.

Hon'ble 'Mr. Justice D.N.Chowdhury, Vice-Chairman.

Shri Dudh Nath Gupta

Son of Late Bhagawan,

resident of Bamunimaidan, ,

Guwahati. ' ...Applicant

By Advocate Mr. U.K.Nair

-versus-

l. Union of India
Represented by the Secretary
to the Government of India,
Ministry of Railways,
Rail Bhawan, New Delhi.-

2. The General Manager,
N.F.Railway, Maligaon,
Guwahati. ‘ . .Respondents

By Advocate Mr. S.Séngupta, Railway Standing Counsel

ORDER

CHOWDHURY J.(Vv.C.).’

The 1issue pertains to  fixation of pension and
pensionery ~dues for the applicant who attained his
superannuation on 31.8.2000. The basic facts relevant for
the purpose of adjudication of this proceeding are stated’
herein below :

'The applicant joined the service under the Railway
in the vyear 199. As per pleading his service was
fegularised on 1.2.1968. He continuad his service as Mate
till his retirement. His basic pay was Rs. 4590/- with
effect from 1.1.1999. Just on the eve of retirement an
office order dated 16.8.2000 was issued stating that he
was promoted as Mate in the scale of Rs. 950-1500 with

effect from 7.7.1988 and his pay was fixed as under :



" In terms of DRM (P) LMG's No. E/866/3-LM (E)
dated 5.7.88 Sri Dudh Nath Gupta Kayman is hereby
promoted as Mate in scale of Rs. 950-1500/- w.e.f.
7.7.88 and his pay on promotion as Mate is fixed as

~under :
Pay already drawn: Pay to be drawn
Rs.1225/- w.e.f. 1.1.88 Rs. 1040/— as K/Man
Rs.1250 w.e.f. 1.1.89 Rs.1070/- .£. 7.7.88 as Mate.
Rs.1275/- w.e.f. 1.1.90 Rs.1090/- w. e.f 1.7.89
Rs.1300/- w.e.f. 1.1.91. Rs.1110/- w.e.f. 1.7.90
Rs.1325/- w.e.f. 1.1.92 Rs.1130/- w.e.f. 1.7.91
Rs.1350/- w.e.f. 1.1.93 Rs.1150/- w.e.f. 1.7.92
Rs.1375/- w.e.f. 1.1.94 Rs.1175/- w.e.f. 1.7.93
Rs.1400/- w.e.f. 1.1.95 Rs.1200/- w.e.f. 1.7.94
Rs.4350/- w.e.f. 1.1.96 Rs.1225/- w.e.f . 1.7.95,
Rs.4430/- w.e.f. 1.1.97 Rs.3800/- w..f.1.1.96
Rs.4510/- w.e.f. 1.1.98 Rs.3875/- w.e.f. 1.7.96
Rs.4590/- w.e.f. 1.1.99 Rs.3950/- w.e.f. 1.7.97
Rs.4030/- w.e.f. 1.7.98
Rs.4110/- w.e.f. 1.7.99
Rs.4190/- w.e.f£.1.7.2000

Sd/- Assistant Engineer
N.F.Railway, Guwahati"

As per the applicant he was drawing his salary in

basic pay of Rs. 4590 in July 2000. Consequently the

respondents issued office order dated 16.8.2000 and the‘

service certificate issued on 29.8.2000 stating his basic
pay when leaving service at Rs. 4190/-. The applicant was
aggrieved by the aforesaid fixation of pension submitted
representation before ™ the authorities. One such
representation dated 20.7.2OQl has been annexed at
Annexure 4 to the application. Failing to get appropriate
remedy finally the applicant moved this Tribunal assailing
the action of the respondents as arbitrary, illegal and
unlawful.

2. The respondents in the written statement stated
that the applicant was 1initially. appointed as Casual
Labour .at Rs.4/- per day on 20.9.1963 and he acquired

labour/CPC status on 21.1.1967 and while he was Casual

Contd. ..
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Labouf/CPC he was found suitable for the post of Mate
which was created for the maintenance of CMA siding
AEN/I/c/PNO's letter No. E/227/2 dated 2.2.1968. The
respondents also mentioned about the normal channel of
promotion of a Gangman which are namely, Gangman (Rs.775—
1025), Gangman to Sr. Gangman (Rs. 800-1150), Senior
Gangman to Keyman (Rs. 825-1200) and from Keyman to Mate (
Rs. 950-1500). According to the reépondents the applicant
became eligible for regular Gangman on 1.2.68 after due
screening of CLs vide Divisional Railway Manager
(P)/Lumding's letter No. E/227/0(LM-E) dated 22.11.85 and
his seniority vis-a-vis other selected/screened Gangman
were fixed and for regularman promotion to Sr. Gahgman
the applicaﬁt became eligible on 1.8.83 and for Keymén on

20.9.1987 and for Mate on 7.7.1988. It came to light that’
though the AEN/Guwahati and PWI/Guwahati were requested to
fix the seniority of the applicant as Gangman w.e.f.
1.2.68 and to grant all benefité along with other Gangman
appointed on 1.2.1968 but the said order was not complied
with by AEN as well as PWI/Guwahati. The respondents also
stated in their written statement stated that such
anomalies were only detcted at the time of scrutiny of his
service récords i.e. Service Book, P/Case, leave account
etc. while processing the case of the applicant for the .
purpose of final settlement prior to his retirement. The
respondents also contended that irregularity in fixation
of the pay of the applicant or erroneous fixation had
only been corrected by refixation of his pay in a correct
manner as per rules and law. The respondents also annexéd
the Office Order No. 16 of 1968. The said Office Order

itself indicates that as a result of selection conducted a

Contd...
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number of persons including the aplicant was selected on
seniority‘cum suitability basis' to fill Uup the posts
where the name of the applicant shown at serial no.l among
the selected person as Mate. By another office Order dated
22.11.85 it was held that the applicant was tesﬁed and
found suitable and accordingly declared sereened as
regular Gangaman w.e.f. 1.2.1968. Incidentally, selection
of the applicant as Mate also was conducted on 31.1.1968
and 1.2.1968. A communication dated 26.7.2000 was made
from the office of DRM (P), N.F.Railway, Lumding
addressed to the Assistant Engineer, indicating that at
the time gf screening of the service etc. it was found
that there was some irreqularities in the service records
of the applicant. It was stated that he was given the
benefit of pay of CPC Mate vide ﬁis service book and he
was declared as regular Gangman with effect from 1.2.1968.
It was alsb mentioned that the AEN/Ghy was requested to
fix up the seniority of the applicant as Gangman w.e.f.
1.2.68 and to grant all benefit alongwith other Gangmen
appointed on 1.2.68. But on verification of service
record ahd P/case it was found that the said orders was
not complied with by the concerned Assistant Engineer/PWl.
The applicant was treated as Mate during his eﬁtire
service.
3. Mr. U.K.Nair, learned counsel appearing on behalf
of the applicant stated and contended that the applicant
all thorughout was drawing the scale of Mate from
1.2.1968. The learned counsel for the applicant further
submitted that admittedly the applicant was drawing his
salary on the basis pay of Rs. 4590 w.e.f. 1.1.1999. The
learned counsel for the applicant contended that the
pension has to be computed on the last pay drawn by the

Contd..
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applicant as per rule. The action of the respondents in
reducing the pay‘per se arbitréry and illegal.

4. Contesting the claim of the applicant Mr.
S.Sengupta, 1learned standihg counsel for the Railway
submitted fhat there was no illegalaity committed by the
respondents. The learned counsel for the Railway further
Eubmitted that the applicant could not claim his promotion
as Mate w.e.f. 1.2.1968 without being promoted to the posts
of Gangman, Senior Gangman. The benefit given to the
applicant was undue and unlawful. Therefore the respondents
only remedied the situation. The basic issue relates to
fixation of pension. Rule 49 of Railway Services (Pension)
Rules 1993 defines the Emoluments and Rule 50 defines the
Average emoluments, which reads as follows:

"Emoluments = :- The expression.- (a)
'emoluments"”, for the ©purpose of calculating
various | retirement and death benefits, means the
basic pay as defined in clause (i) of rule 1303 of
the Codle which a railway servant was receiving

immediatiely before his retirement or on the date of
his death :...... caaa

"Average emoluments.- Average emoluments shall
be determined with reference to the emoluments
drawn by a railway servant during the last ten
months of his service."

5. From thel materials on record theré is no doubt that
applicant was drawing the pay of Rs. 4590/— at the time of
retirement. Pension is payable to a Government Servant on
the basis of service rendered. The applicant actually
served as Mate and therefore was drawing the scale of Mate.
The relevant consideration for computation of pension is
the ten months average pay actually drawn_by a Government
Servant. Admittedly the applicant was drawing the pay scale
of Rs. 4590/- ti1ll the date of retirement, therefore his

pension was to fix on the basis of the emoluments drawn

during the lastf 10 months. In fact the applicant was
drawing Rs. 4590/- and not 4190/-. The average emoluments

Contd..
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of pension would have been 4590/- and not 4190/- and
accordingly pension ougﬁt to have been calculated on the
basis of emoluments drawn during the 1last 10 months
treating average emoluments for pension as Rs. 4590/- and
not 4190. Pension is sanctioned £o a civil servant for the
services rendered by him. Deciéions rendered 1in the case
of Suryanaraya Rao H.R. Vs. State of Karnataka & Ors,
reported in (1982) 2 SLR 176 and the decision rendered by
the Hon'ble Supreme Court in the case of E. Gopalakrishnan
and others Vs. Union of India reported in 1995 Supp (4)
SCC supporﬁ the case of the applicant.

6. For'the'reasons stated above the impugned orders
dated 16.8.2000 and 29.8.2000 (Annexure- 1 and 3) are set
aside and quashed. Accordingly the respéndents are directed
to fix the pension of the applicant taking into
considération his basic pay at Rs. 4590/- with effect from
1.1.1999 and pay the difference with four months from the
date of receipt of the copy of this order.

7. The application is accordingly allowed. There

shall however, no order as to costs.

. (D.N.CHOWDH
Vice-Chairman

)

trd
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" BEFORE THE CENTEAL ADMINISTEATIVE TRIBUNAL
! GUWAHATI BENCH
(ﬁn application undery section 19 of the Central Administrative
Tﬁibunal Aot 1985

i

]

D.AND. s wnoeswewonnny . of 2001

P
:

BETWEEN

\

Shri Dudh Nath Gupta
840 Late Bhagawan,
rasident of BRamunimaidan,Guwahati.
f cemn e .o Applicant.
i
Iy
VERSUS
1) Union of India,
| Eepresented by the Secvetary to the Govi.of India,
P Ministry of Railways,
fREail Bhawan, New Delhi.

|
it
2zl The General Manager,
M.F.Railway, Maligaon,
Guwahati.
aw e mmm .« REespondents.

M FARTICULARS OF THE AFFLICATION

1; FARTICULARS OF THE OFDER AGAINST WHICH THIS AFFLICATION IS

| MADRE =

This application 16 not  divected against Any

r:‘

pértiﬂular order but has been made against the action on the part

ﬂf the respondents in not allowing the applicant to draw his  due
1

ﬂ%ﬁﬁiﬁﬁ taking in-to consideration the basic pay drawn by him  in

t%e month of August, 2000.

-y
e

LIMITATION:

The applicant declares that the instant application has

.
|
hFen<filed within the limitation period prescribed under section
b
|

- s
e

&ﬁ of the Central Administrative Tribunal Act. 138G,

3. JURISDIGTION:
|

The applicant further declares that the subject mabtter
i .

of  the case is within the jurisdiction of the Administrative
!

Tribunal.

2z|¢)zolL
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. FACTS OF THE CASE:

(3

4.1. That the applicant is a citizen of India and a resident
af Guwahati as such he is entitled to all the rights, privileges

and protections as guaranteed under the Constitution of India and
|
ﬁawﬁ framed thereunder.

4,2, That the applicant entered in the service of the

1]

respondents as a casual worker in the year 1999. Subsequently hi

ﬁ@rviae was regularised w.e.f. 1.2.68 in the post of Mate. He
‘1 w\ . .

I

sontinged  to discharge his duties and responsibilities  to the

|

satisfaction of all concerned.

. ' That the applicant during his service tenure as Mate,

?as called for interview in connection with his promotion to the
ﬁemt higher gréde" In fact in many occasions he could olear  the
test and interviews, but surprisingly enough, the respondents did
not offer him the benefit of such promotion. The applicant raised
ﬁiﬁ grievances but 5ame‘waﬁ never acted upon.

4.4, That as stated above the inaction on the part of the

respondents have compelled the applicant to suffer a lot. Adding

»ﬁnﬁult to his injury, the respondents have made the applicant  to

retire as Mate in the pay scale of REs.3050 to 45%0/-. Taking in

to consideration of  his  entry in the cadre of Mate and
stagnation, the applicant was drawing the highest level of the

Baid pay scale and his basic pay was 4590/~ wee.f. 21.8.99, The

éﬁaid pay scale (Basic pay? continued till his date of retirement
ﬁi.e, 31.8.2006,

§ﬂ,5“ That the applicant was drawing a salary (Basic Fay)
e . BT/ w,@,%n 21.8.99 and same continued till  his  date of

fretivement. However, the respondents at  the time of his

retirement has caleculated his basic pay as REs.4198/- instead of

MEan/-,  To  that effect, the respondents issued an  order dated

1E.B.20080 specifying his basic pay as Fres . 3419360/ -, without

o g

e
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Th@] applicant  having no other alternative prefervred a le
] 1

Clevel without any prior notice to him,
A copy of the said order dated 16.8.:2000 is

annexed herewith and marked as Annexure-—1 .,

b##ic pay of Re.4590/- i1l August 2000 and in his pay  slips
i

Lo ]
Ibasic pay has been shown as Fe.4330/~. In any case the applicant

Eﬁah‘”mﬁ be made to suffer from the purported refixation that teo

hfter his retirement.

]

| A copy  of  the pay slip of July 2000 s
i

X annexed herewith and marked as Annexure-3.,
]
4.?. That the applicant begs o state that after £ hes

B
afaresaid Annexure~1 order dated 16.8.2000 the respondents have

iﬁﬁued yet anocther order dated L29.8.2000 by which the applicant

has been communicated regarding the fact of refivation of his

pa;. The respondents by the said order dated £9.8.2000 fixed the

|, | <A

sic pay of the applicant as Fs.4190/~ instead of Fo.4590/~, It

further stated that pricor to issuance of the aforesaild order

dated Z9.8.2000 no pricr  intimation has been given to the

%pﬁiicant.
i j A copy of the order dated £9.8.2000 is

- annexed herewith and marked as Annexure—3.
F .

4.8, That the applicant states that because of his Wroing
!

-

N . .
1x?t1mn of pay he has been made to suffer from financial losses,
|

141

notjce through  his  counsel  but same  yielded no result  in

prsitive. Situated thus the applicant preferred a representation

S0.7.2001 to the Respondent No.Z, but nothing  has  been

s

communicated to him ag yebt. Qut of frustration the applicant has
!

nat fvet withdrawn his paensionary dues.

0

aﬁfﬁrding him  any cpportunity  of hearing. In fact, the

respondents have refixed his pay after his retirement at a lower

That as  stated above the applicant was drawing a

=N



| & copy of the said rvepresentation dated
TRAL7 .21 is annexzed herewith and marked as

i Annexure-—d,

a3, That the applicant begs to state that once the pay is

flixed in a particular grade that can not be reduced at a  lower

evel that too after retivement and without affording reasonable

ELPUEN -

.

pportunity  of hearing. In the instant case everything has by

iappenad  behind the back of the applicant when he left servioe

i retirement. His  pay has been refixed at a lower vate and

g

donsequence  upon his pay has been reduced affecting adversely

he pension and pensionary dues.

o peep

L. 18, That the applicant begs to state that entive exercise

I

wf  the Respondents in reducing the pension of the applicant hy
I

B}

igwuing the impugmA-mrd@r dated 29.8.2000 and 16.8.2000 are

illegal and arbitrary and same are violative of Article 14 and 16

mf  the Constitution of India and laws framed thereunder .

Ldmittedly the applicant was drawing a basic pay of Re. 4590/~

prior to his retirement and for that he performed his sincere and

pvated duties and  hence  there can not  be  any reduwstion

M e

etrospectively as has been done in the instant case. In the

grvice jurisprudence there are instances of enhancement of  pay

ut ir the instant case things have happened adversely causing

Lremendous hardship to the present applicant.

5. GEOUNDS FOR RELIEF WITH LEGAL FROVIGION: .

Oal. For that the action Zinaction on the part of respondent
mre  illegal and arbitrary and violative of Article 14 and 16 of
the Constitution of India and hence same are liable to be  set

nside and gquashed.

B3 Far  that the applicant being a hardworking employee

-

having worked sincerely under the respondents, there can not be

of

v .
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li

| any reductiocn of pay as has been done in the instant case. 0On

§ tbis soove  alone  the action/inaction on the part aof the

f respondents  in issuing the impugned orders dated 18.6.2000 and

29.8.2000 are liable to be set aside and quashad.
5.3, For  that the respondents have acted illegally and

afbitrarily in issuing the impugned orders dated 18.6.2000 and

2y

9.8.2000 that foo without affording him the reasonable

apportunity of hearing and hence same are not sustainable in the

5939 of law.

44. For  that there being statutory provision meant  for
rfdu-!znn of  pay and the respondents  having not  followed  the
éﬁe ¢y acted beyond the jurisdiction and same are hence are not

[
1
& tainable in the eye of law.
||
||
i
|

o
J u

;S“M For that in any view of the matter the action/inaction

:af the respondents are not sustainable in the gye of  law and
i
i
i

able to set aside and quashed. ' '

The applicant craves leave of this Hon’ble Tribunal o

aévance more  grounds  both legal and factual at the time of

Chearing of the case.

'6IDETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has eahauwted all

the remediegs available to them and there is no alternative remedy

|5

available to him.

h MATTERS NOT FREVIOUSLY FILED DR FENDING IN ANY OTHER COURT:

” The applicant further declares that he has not  filed

ipﬁeviuuﬁly any application, writ petition or suit regarding the

grievances in respect of which this application is made before

any other court or any other Bench of the Tribunal ar any obher
awthority nov  any such application , writ petition or swit  is

ﬁénding before any of them.

o
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Underv the facts and circumstances stated above, the
icant most vespectfully prayed that the instant application
admitted records be called for and after hearing the parties

the cause or causes that may be shown and on  perusal of

tiecords, be grant the following relisfs to the applicanti-

To set aside and guash  the impugned orders dated

6.8, 2000 and 29.8.2000.

To direct the respondents to fix the pension  and
‘\/\’

ersicnary dues of the applicant taking in to consideration  his

- pay as Fs.49%0/- and to pay all the dues and areas with 1B%

nterest p.a forthwith,

Cost of the application.

fAny  other relief/reliefs to which the applicant is

gntitled te under the facts and cirvcumstances af the case and
%Eemed fit and proper.

B, INTERIM ORDEE FREAYED FOR:

;fmr

e,

1.

12
e

Fending disposal of the application the applicant prays

an interim order divecting the respondents to digpose of  the

}epresentatimn dated 20/7/2001 within a stipulated time frame.
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3. FPayable at : Guwahati.

LIST OF ENCLOSURES:

As stated in the Index.
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VERIFICATION

I, Shri Dudh Nath Gupta , son of Late Rhagawan, aged

sut Bl years, resident of Bamunimaidan, Guwahati, do  hereby

ﬁamnly affirm and verify that the statements made in para-

aphs . .4‘,».243.“(1’4 “p Q‘l f‘l.jz.o ,,,,,,,,, sEsweacunn e e are true to my

A \
wwledge and those made in paragraphs ”.é,?y,n_th:Tfi?.,. ara

Go true to my legal advice an d the rest are my humble submis-—

E_

sion  before the Hon'ble Tribunal. I have not suppressed  any

rerial facts of the case.

And T sign on this the Verification on this the ,?&pﬂay

| el 2001,

udhnath Guple

Signature,

~
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The Garnerol Marmager,
N, Fod lway Mallgaon Buwahati .

Bubj- Correct fivation of pension.

Sir,
, With due respect and profound submissicn I am

writing this letter for yauwr kind  consideration and

»

Necessary action in to the matter.

That T entered in the Failway Department ag a

casual  worker  in the yvear 1953, Ther@qfter, I was

ragularised  in the post of  Mate With effoct  frem

1.%.@&.1 continued In the Baid post of Mate il1 Lhe

date wof retirement that ig 31.8.2000), Wwithout any

Promotion. In fact I was call for the interview for the

next higher grade  and accordingly I cleared the said

Cinterview but Ao Rromoticon was given te me.

That  as stated above aftey attaining the age  of

superanmnuation [ wag retive from My service with effect

from 21.6.2000 but while calculating the my pension the

L e Yy ne authority hag meacle mis-caloulatiomn fiar, which

Joam Suffering from financial logs, It is pertinent to

menticn  here  that at the time of superannuation my
basis monthly salary was 4390/~

taking into

P,



[29
®

/f REnGideration the REYYRCt incremente but

PY@DAring m PENS 1N the authori
Uomy |

/( my - salary (hasic) ag 4190/ -
A

at the time «~f
“oNcerned hag talien

It may be due to the fact

of wome typmgraphical Brrov. Be that as it may inspite
. af my repeatec reguest that'corrmmtimn eyt 4, L
| material{ipod and  for that I am suffering tremendog s
P finaneia) hﬂrd%hip%.

o '

.ii Inthat View of the mattey I Barnestly request veoy
G Lewage into  the matter and issue Necessary order
; refiving My  pension taking inte cﬁmsid@ration vth@
E SRrrect  bagie Pay and iseue h@twﬁﬁgry crder  foy my
: ambiwdatmd RPYcmot ion e the next higher rade,

Dalle 26 /7/20d, QDued b iy “BW”(‘T

Shri Dudh Nath

upta
Sro 8/E p

WAy, NEC, NE Hailway
Guwahatimﬁl

!




BEFORE THE CENTRAL ADMINISTRATIVE
TRIBUNAL, GUWAHATT BENCH,;

|
!i . .- . GUWAHATIL, - -

TN THE MATTER OF 2

e ez d
"! - 003A0N0c349 OF 2001. ) 0
j pudh Nath Gupta oioisl applicants: j g 7%
| ) 3¢
I 7 T=ysS = | MJJ
1 B o
/ 1., Union of India and ool Respordents.
. 2, General Mé.nager, Ne FeRallway,
o Maligaon.; .
I
|
1 « AND =
]:IN THE MATTER -OF ¢ . .
oo ‘Writfen statement for amd on behalf of
| the respondents 3
H‘.
1 The answering respondents most respectfully beg to
|
H‘§31'xewet:h as under :- -

Il..; That, the answering respondents have gone through the
1
el

i

opy of the applicatien filed by the applicant ard have

i
understood the contents therecfs;

@.*! That, save and except the statements which are speci=

hcally admitted herein below, all other averments/allega=

d1:;5.«:.1—-13 a8 made in the application are emphatically denied

herewith.l Further, the statements of the applicant which are

1not borne on records are also denied and the applicant 18

1put to strictest proof thereofs

{ | |
| contde;s «/B/NOe2
i

I
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34 That, the applicatien is not maintainable under law

F Rl Lamding

and fact of the case.;

N.

4§ That the applicant has got no valid cause of actiom

for £iling the application.;

50} That the applicatioen is Pl‘emature/barred under lawe

6+, - That, the applicatien is fit one to be dismissed in

limine.:

T} That, the respondents have been advised to confine

their remarks only on thoSe points of allegations in the
jon which have got direct bearing on the merit of the

applicat
case and necessary for arriving at a correct decision. The

rest of the averments of the applicants are denied and the

applicant is put to strictest proof of all such allegationsy;

e submission of the detailed remarks, it is

84 That, befor
brief, the fact. of the case,

felt necessary to furnish in
which is as under 3=

The applicant was appointed as a casual labour(cL) @

he acquired casual labour/CPC

Rsoj4/m per day on 20-9-363 and
he was found suitable

st atus on 21=1=1967, wha.le he was CL/CPC,
i Slndtidd

for the pest of Mate which was created for the maintenance of

cMA siding vide Km/lc/PNQ’s letter Ne,a/227/2 dated 2.2+€8

( a work charged post)e -
. : -

-

-~

The normal channel of promotion of a Gangman is as

follows 3=
contdeeisB/Noe3



gz «(3)-
I Gangman (Bs,775-1025/2)
4

. -
‘

| 4
: 4
| Senier Gangman (Rse, 80021 150/72)

-

-

Keyman (Rs.j825=2200/% 3

-Q-ﬂ? 1 o e

e

lj Mate (Rse. %0-1500/-)

< -

: 'rhus, for promotion frem the post of G/Man(Class=IV

| : ' .
.‘ category) to Mate (Class=III category) an employee is re=

quired to pass through two stages of premotion l.ee Senior

| Gangman and Keymale,
|ii » - )

From records it reveals that the applicant become =

l” i) the regular gangman on 1=2=~68 after due screening 4
I st .
of cls vide Divisicnal Railway Manager(?)/lnmling,’s

i
I‘* letter. No.a/zzv/e(m-n) dated 22-11-85 and his seniority

i )
 viswa-vis other selected/screened gangman were £1xed.,

ii) Senier G/Man on 1-8-83 and

L

! 144
ifi NO, r/zzs/s/m(n) dated 18-9287 and

|
P

) Keyman on 20-3-87 vide DRM(P)/mmiing s letter

-~

1v) Mas:e on 7=7=88 vide DRM(P)/mmding's letter NO

| g/266/3=1(E) dated 5:?:7:3303 o

I
'\g
' v ) -

- - ~

i‘ But surprisingly, he was given the benefit of pay a5

)P cL/cpe Mate in work charge pest: with effect £rom 21=~1067

acquired the CL CPC scale statns) ,

“ (i.es the date on which he.
vice. It has also

|' treating him as 'Mate during his entire ser
that thmgh the AEN/Guwahati and PWI/Guwahatd

' come to light
fix up the seniority of Sri Dudhnath as

{ 1
t were requested to

I Gangman Wee. £ 1=2268 and to grant all beneflit ‘along with

contdefef/Noet
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S
p<fsonn-] Offiees

* N. B. Rly,; Lumding

other G/Man who were appointed on 1=2«1968, the said erde% 3

>
fid
@]
W

gomo

£

were not complied by AEN as well as PWI/Guwahatl.
C o pm—T "

The above anomalies/irregularities along with other
irregularities etce could enly be detected at the time of
scrutiny of his service records, i.e. Service Bodk, P/Casey
leave a/e., etc.etc. while processing his case for the pur=

pose of Final settlement prior to his retirement in the oﬁen

V4

. A8 such it beceme necessary to¢ rectify the mistakes/
irregularities by fixing his pay etc., properly at each stages

of his regular promotieon ete.'_z

9.3 'r.hat)with regard t@ averments at paragraphs 441, 4.‘32
and 443 of the applicatien it is to state that nothing are
accepted as correct except those which are either borne on

records or are admitted specifically here-under and all such
st atements which are not admitted are denied herewit hej

It is to submit that it appears that the whole case of

the applicant is based on wrong premisess
In this connection the following are relevant 3=

(a) It is quite a wrong statement that the service of
thé applicant was regularised with effect from 1.2,/1968
in the post of ﬁate.‘;

The office“recer.g@shows that the applicant was
appointed as casual labour(CL) on 20=92:63 at the rate of
35.34/2 per day and acquired”’Ci.?CPc status on 21=1=67 im

scale Rse80=110/% and not on '1%2#1968 as alleged.

contdee P/ NOS
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(b) while he was in CL/CPC scale he was found <
suitable for the post of Mate which was created for

the maintenance of CMA/Siding vide AEN/Ic/Pandu‘s

letter No.E/227/2 dated 2-2+68.

But surprisingly, the applicant was drawing
the pay as Mate with effect frem 21=1%1967 (i.e@e the
date of his getting the Casual labour/CPC Scale and
prior to the date of his regularisationm as casual
labour after screening on 1+2:68) while he become a

regular Mate on 7-7-1988 vide Divisional Railway -
Manager(P)/mmding's letter No.E/226/3/ LM(E) dated

Ll

5788y

(¢) The normal chamnel of premotion of a Cangman is
as follows 3=

Gangman (B.775=1025/% )

Sr.Gangman (Rs.800§-1150/2)
[ ]

- ] -~ -

]
Key Man (B./825-1200/%)
]

.
]

. ry .
Mate (Bs.950-150 0/=)

"~
~

and,

for promotion from the post of Gangman (Class=IV
categery) to the post of Mate(Class=III categery) an
employee is required to paas through two(2) stages of

promotion i.ee Sr.Gangman and K/Man to become a Mates,

(d) The applicant become
-~ ~ 4) a regula Gangman on 1=2=1968,
ii) a Sr.Gangman on 1=8«=83 and

-

confcd.;.foiP/ Noo6

io d" o V&



B. Rlys Lamding

COES
. > &
— €
| i1i) K/Man on 20=9=87. - 85
. (vide DRWP/lumding's letter NO.E/226/3 © (¢ ™

h

(LM-E) dated 18«9=87) and "

o iv) Mate on 7=7=88 vide pivisional Railway
f " Manager(P)/Lamding's letter No.E/266/3/1M(E)

dated 57«88, ~

' In view of above, the question of his claim for

for the post of Mate from the date of his initial stage
Cannl ohsoan ev&j

on A

of appointment/Regularisation on 1=2+1968 or so does not

ar ise at 311‘3

In this connection the photo=copies of the page=2

§ of service bodk of the applicant, AEN/Pandu‘s letter dated
9§79¢ 2=R=68, DRM(P)/Iumdings letter dated 22=112€5, 1822267
and 5=7=88 afe enclosed hereto as annexure =I, II, IIIL,

IV and V respectively for ready perusalsj

' , The applicant has not stated about the selection

| in which he appeared or where he was deprived of the bmx

| benefit of selection. The allegations are quite vogue and

: hence no specific reply can be furnished.. It might be that
in the so called selection if any held he could not qualify

' ot eligibl erwlse to a arorso. As
or not eligible }:ﬂrw e ppe: Qm

Ne
Wm@ N\mtﬁm \§3gr:9,~ QM \
10, That, with regard to averments at paragraphs 4.

and 445 of the applicationm it is submitted that nothing are

accepted as correct except those which are either berne on

records or are specifically admitted hereunder as cerrect.

It is denied that the applicant was put to suffer
a lot eta. as alleged. All the allegations as have been

| ‘ brought in these paragraphs are emphatically deniedd

COntdoMtip/ NOW7
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As mentioned herein before at paragraph 8 abave, o.ﬁ,?. ,i&
] ’ Q o

. though the narmal channel of promotion did not permit, he & “

was found suitable for the post of Mate which post was

created for the maintenance of chiding vide letter dated
22358 a0d was, drauing the pay, o8 Nake WD SERCE ST ko
21=1367, It is not correct that the service of the applicant

W /r/e/gulérised with effect £rom 12268 in the post of Mate

as alleged,, It is alse seen tha at the time of retirement om
31=8=~2000 he was drawing the basic pay as Rse#4590/ erronedislye.:

It was only on the verge of his retirement that the irregu=

larities in fixation of his pay came t9 1lights

| )
: It is to mention herels that the pay f£ixation of the
. applicant was required to be done on regularisation of his

service as Gangman on 1=2~1968 and at every stage of his

subsequent normal promotions en 1-1=1983, 20-9-37, 7-7-88.

But this was not done in=advertently.

Accordingly, DRM(P )/Lamding prior to his retirement

issued a letter No.E/ZB‘Z/é-i’.M(E) dated 26=7-2000 pointing out

all the irregularities and directed to regularise and set

right the irregularities in the matter of fixation of pay etc.

of the applicant as per rules, On the basis of the said letter,

the pay of the applicant was refiXed as Gangman, Senior

Gangman, K/Man and Mate etcs at each stage ©of promotion. HLs

basic pay was thus refixed at Rse}4190/= with effect from

1=7-2000 The coples of the fixation made at his regularisa=

tion of service as Cangman and at each stage of promotion

was intimated to himn.

Contd. . oﬂfP/ NO+8
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In this cennection, the phetaocoples of the DRM(P)/‘E = :
Lumding®s letter dated 26~7-2000, 11=8=2000 and 16=8-2000 ave Z
annexed “hereto as Annexure~VI, VII and VIII respectively for
ready xm perusal, ‘

The allegations of the applicant that the respendents
have refixed his pay after his retirement at a lower level
without pricr notice to him, or, that he was not afferded the
opportunity of hearing prior to refixation of his pay, are

quite uncalled for and untenable, and same can not be accepted.

It is to submit herein that in the instant case the
regularity in fixation of his pay, or, erroneous fixation
has only been cerrected by refixation of his pay in a correct

manner as per rules and law 7and)that no natural justice has
been infringed in the case in carrying out refixation of pay
or corrections and or rectification of mistakes in fixation of
pay, and, that as it is covéred by rules and done as per provi=
sion of law, no opportunity of hearing in such cases are to
be given to the staff/applicant. Further the applicant retired
from Rallway service on 31=8-2000 and as per AVWC (Avenue of
promotion) he qualified in the suitability test of ﬁat;e con=
ducted on 25~2=88 and 11=3#88 and same was intimated to him

on 5=7=88 x vide memor andum No.E/266/3~LM(E) Lumding dated
5=7=88, | T

It 13 also to state herein that

(1) the applicant was’ already informed on 11-8=2000
vide letter No,E/6-Fix. dated 11=8~2000 about the dis-
crepency in the matter of pay drawn as .'I“late;'_ Jenx smx

RRARCTOSEEOR DOSEALEESLIM from 1-2268 tO 1-1=80 vis-a-
vis the pay refixed as a regular Gangman from 1=2+68

to 1"2;:830

COI]td.}ojo#P/ NOo P
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(11)  regarding refixation of pay as Senior Ganggaf

o4y

i g =
from 1-8-83 to 1-8-87 prior intimation was given to him %

vide letter No.E/6=Fix. dated 16=8=2000,

(1ii) regarding the difference of pay drawn as Keyman
and pay refixed with effect from 1-1=87 to 20=9=39 prier
intimation was given to him under letter NO.E/6=FixXe

dated 16-8:':2900-}

(iv) regarding the difference of'pay already drawn’
visea=vis the ‘Pay to be drawn' as flate from 1-1788 te
1=7-2000 was intimated'to the staff/applicant under
letter No,E/6=Fix. dated 16=8=2000,

- It was clearly shown as to whgy his pay on
1=7=2000 should be refixed at Re4190/= w.e.fs 1=7-2000
ard not Rs.4590/= w.e.fe 1=1=99 as drawn by the applicant.;

Further} the irregular f£ixation of pay or drawal of pay
at enhanced rate than admissible under rules cannot bestow/
confer on him any right. Rather) the Railway Administratien
can always rectify the mistakes committed by it inadvertently

and it involves no infringement of rights.)

11, That, with regard to averments at paragraph 4,6 of the
application it is to state that the contentions of the appli-
cant are not cerrect and hence denied. The respondent /Gevern-
mert has always right to rectify the mistakes and no estoppe].'
runs against it. The applicant was aware of the fact that he
was irregularly drawing the pdy as Mate during his entire
service period,

contdelesP/NOi10
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Y "
un~authorised and irregular action/omission etc. on the
part of the Respendents officials,

124 That, with regard to averments at paragraph 447 of

the application it is;t © submit herein that the Annexure 3 te
the application is a service certif-ieéte issued to the appli-
cant and not an office order as alleged. The contentions of
the applicant as expressed in this paragraph are denied, It
is also to mention herein that the service certificate dated
29=3»2000 was issued on the basis of Annexure=~I to the appli=
cation i.e. arder dated 16=8=2000 regarding re-fixation of pay
as Keyman and also -ﬁa‘ce in scale Rs.;9500515@0/3-a on his premotion
as "'Mat_:e‘,'fl from the post of Keyman en 7-7-88, His allegations
that no prior intimationwes givem before issuing the order

dated 29=3=2000 sre quite uncalled for and unwarranteds

It is reiterated that no prior notice is required teo
rectify the mistakes in fixation of pay etc. and hence all
allegations of the applicant te the centrary are denied here=
with, No infringement of any extant rights of the applicant

are involved in such rectificatienm.

134 That, with regard to averments at paragraph 448 of

the application it is to submit that except those which are
borne on records or are accepted herein :‘; correct, all ether
averments/allegations of the applie@are denied herewith;

It is emphaticaliy denied herewith that the applicant suffered
any loss or any of his representations are lying unattended

to,

contdeeleP/NOsl1
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It is submitted that there is no wrong in refixing
his pay carrectly as per due date of his promotions. The
applicant could no-where in the 0O.A. peint out the mistake
in the fixatien of pay. His pay was regularised as Gangman,
Senior Gangman, Keyman, Mate vide AEN/Guwahati,N.F.Railway's

letter NO.E/6=FLX. dated 11282000 and 16~8=20004

Further, for alleged nen~withdrawal of the pension
dues by him, he cannot held the Railway Administration/
Government respon;s;ible. It is upto him whether he withdraws

it or allows it to remain deposit in his account.

14, That, the allegations made at paragraphs 4.9 and 4,10
' of the application are completely denied herewith. It is
- submitted that these allegations have been made deliberai:ely
in order to mislead the Hon'ble Tribunal for the purpese of
deriving illegal gain. The entire matter has been presented
in a distorted manner by way of mis-interpretation of rules
and distartion of facts and all such allegations are denieds)
‘The applicant has suppressed the fact that all actions regard-
ing the re~fixatien of pay were taken prior to his retirement
!arﬂ)due and prier intimation about same were given to him
while he was in railway service. The applicant retired ealy
on 31-8-2000 whereas the letters dated 11=3-2000, 16=8-2000
etc., were issued prior to his retirement, as a coarrective

Me asure.

It is denied that the impugned orders dated 29«8=2000
and 16=8=2000 are illegal and arbitrary and same are violative

of Article 14 and 16 of the Constitution of India and laws

contdo,ooi?/ NO.i12
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laws framed there-under. It is submitted that the app.l.i.c“T

3

has misconstrued the corrective measures taken by the
Railway Administration as an act of reduction of pay retros=

pectively, which argument cannot be accepted in the pers=

" pective of service jurisprudence. mrthar) there is no case

of un~equal treatment or discrimination in his case in re=
fixiné)his pay taking into consideration his fixation of pay
in each stage of promotion as Sr.Gangman, Keyman and Mate.
Mere finding him s%itable for the pest of Cl/Mate cannot be
construed as promoted to the pest of CL/CPC Mate on 21=1167
or from the very date of screening as éangman in the open line
where as per Avenue of promotion there is W%a& s&gge w@giﬂg{af%\];g
ping promotion/placement directly in higher gradesNdepriving
equal oppertunity to his fellew colleagues who were also
screened as Casual Labourer/CPC Scale along with him and got

the benefit of CPC scale of pay.

Tt is submitted that to accede to his unwarranted
demand would only invoke infringement of Article 14 and 16
of the constitution of India and other rules/procedures of

gy ﬁ}"”‘——“’""\u«-—'“ e K .

selection and prometion., . i T L T

In this connectien, it is also relevant to submit
herein a copy of the Divisional Rallway Manager(P),N.F.Rail=
way, mmdingg}ts letter No.E/234/3/1M(K) dated 21~7=2000 as
Annexure tO the W.S. for ready perusal. In this letter the
irreqularities as were noticed in f£ixation of his pay etcs
during his service period were already pointed out.

. Centdogrop/ No,i13
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15, That, with regard to graund for relief and the rel‘ '
sought for as mentioned at paragraphs 5, 8 and 9 of the ’
application, it is submitted that in view of the fact of the
case and laws and rules involved and the submissions made
herein before in different pa,ragraphs of this written statex

an
ment, none of the grounds put forward by the applicant are

sust ainable and the allegations are not admitted and hence

the applicant is not entitled to any relief as sought fer

by hite;

2All the allegations as made at paragraph 5 are

incorrect and hence denied herewlth

It is however pertinent te@ mentioen herei@ the follow=

ing aspects.

(13 That, as submitted herein before there has not
Beon any violation of the Article 14 and 16 of the
constitution in taking proper actions in the case and
regularising the irregularities in fixation of pay of

the applicant, It would rather involve in violatlon

of Article 14 (equality clause) and 16{discriminatiocn

clause) if the applicant's case would have been dealt

as all the other casual labourers who
avalte=

with otherwise,
d aleng with the applicant and were
e of promotion wonld have

were screene
ing promotion as per Avenu

been treated otherwise and discriminatorily.

the applicant has been mis=construing the
pect by branding it te be a |
The impugned crders dated

(ii) That,
fe~fixation of the pay as

case for reduction of paye

C@ﬂtdq&opjp/ Nooil‘f
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~

‘dated 16'*87_2009 and 29=8~2000 were issued cerrecﬁlkg
after due and thorough examinatien of his case and the
benefit extended to him during the service period

irregularly and regularising his case by refixation of

" his pay for purpose of pensien and other aspects etc.:

Wwere regular and the allegaticns of illegality and

arbitrariness are uncalled for and not corrects

ﬁxrther, the fact of the case dees not warrant
for affording him any seperate hearing prier te issuinj
the impugned orders which are nothing but setting aside/
correcting the irregularities in the cases The applicant
acquired no right for the pay he drew irregularly and

he was well aware of the irregular aspects of the caSes;

Again, while issuing these orders, a copy ©of

same was also furnished te him simultaneously and

- nothing was done behind his back and every actien was

tzken before his retirement on 31-8-2000 on due intima=
tion to him,

-(444) That, it is quite a wrong imputation that the

respondents have not followed the statutory provisions
in respect of fixation of his pay mm or that the res=

pendé;nts acted beyond jurisdiction as allegeds:

That, it is submitted that all the actions taken i"i,\:}

the case by the respondents are quite legal, valid and

proper and after due application of mind by the competent

Authorities and that the present case of the applicart is
based on wrong premises and suffers from mis~-interpretation

of rules and laws etce on the subject.

Contd...P/Neo»ls



" pribunal and I siegn this verification on this day _

«(15 ) =
174 That, the answering respondents crave leave of the
Hon fbl’e Tribunal t© permit them to file additional written

St atement in future, if found necessary, after roceipt of

- further informations/records ,for end of justice.|

18.‘§ 'l'hact:7 under the facts and circumstances of the case,
as stated in the foregoing paragraphs of the written state=
ment, the instant application is not maintainable and is
liable to be dismisseds’

VERIFICATIONo

m@g_i&:“::“\mz ..___rp:"‘_\?k:“_“7 _______ -
aged about 3 4 _ _ _Years, by eceupabion Rallway
Service now werking as fe/yLorr DVYCS)M .P*’\Q’LNL e’@ﬁul_‘
_[_\\‘_E_Bl ,_L_yv:_oU _s NeFoRallway Administration, Lamding
do hereby solemnly affirm and state that the statement made
in paragraphs 1 and 7 are true to ny knowledge and those
made at paragraphs 8, 9, 18, 13 and 14 are based en infor=
mations andé records of the case which I believe to be true

and the rest are my humble submission before the Hon'ble

13T meen L sor aoa en benalt
of respcndéntSQ; ' ﬁ/gz

afee wfan aferdy

Divl. P~~sann-] Gfkcer

'1“3}‘?@’ m

N. B. Rly,, ledmg
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" As & rosult ef the salection conducted by

APWI/CFA on 31.1.62)! 1.2.68 the following persons

M. Y, Patdway
. QFEICE 0°DVR ¥0,76 OF 19¢8. .

e, . ;ﬂ’

c o % ot
. e . ) '
- \I / ‘_, \'}

o (),' ; \A )

mo with Xov/ CMA, 7 ik
have boun ﬂ"lﬁcwd.:{,\

on soniority~cum=suitnbility deafs to fill-in the pouis ore.ted 'fnr‘“"&ﬂ}
‘‘the maintonanco of CUA siding vide ChR/110's memoran.um NO.V/533/NNOE./‘.3,il
CHA/W=t 32 1449407 & 251,08, ; SR
oL : - - : v
. % QANGMAN. o ‘ A
S,Ne, _Mano . Yather®® nAno, oo - :
1. Shrd Mahabir . Shri i.oxho Hahoate, .
2, " Avodraj o * . Ourne. L
Se . Bhim Bahadur i " Mongnl. o sk
4 ¢ - ‘ygianta Kr, Das, " Chandrn. Kunor Das, . < {
%« " Kanailal Xrasad "  Teo Pujnn, Dy
6, » Pran llari Chokraberty. ~ " Jnan Ranjnn Chakrabert;
Te ‘ Mano Ranjan Malnkarx uV// " Dairhuntha Malakar,
8 " Sadananda Roketi -~ " Ram Che Kakotie
9. ® _ Kirtann ' " Bliint, e T
V0, " Nadul " Rabibari. ' S
® - Gangn Dahodur,. " Dhe- 7.t o
" Lal Dahadlure " Koo rges soundure -
* ' Ran Charaa " 3ibnath, '
Basdoe ( . 2aho Doeo,
" Jananmbir . Kaata. ' .
. Nadan , " Nanda. B '
. W+ Nan Labhadure -, " nar Bunadury
» Sulnl Ch, Das " Gopal Ch. Das,
" Sulcdoo Hoy v Mohan Roy. '
¥ - Apana " . lMani.
» Atiram " Ianini, - K
" 34b Taohtin 8ingh g attnl Jnghe . .
" Thiinu ~an . Dharam Ram,
. Inlia llayak " Dan Peoshi,
.. Sulechan - " Topeswuri,
® > Dhanosvar Rey, .- Roghu  Reye: ™
®  Ranjit " ¥ (Lo ;
. Atul Ch, Das, ' w Jaydos, ' '
MATE,
*  Dudnath ¥ . Bhogavwan,
*  Sudarsan -7 | " Son Nath,
" s Doo, / . :
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The following s’ aff who have been tested by ARV IC/PFG
on 31 1,68 and 1.2, 68 and’ found s itoble are heioeby
declared screened as n regulor ‘Gangran wef 1, 2, 68, This
has the av woval of D/ LMG, scvecned as cofular (VMan
. with the benefitof service from 1o 2 684

\/Sri DudnathyGang™an. §/0 Ghagwane Y7 e
. . )4{’,&,
"] Lsl Deo i.Vy % 0 Kadura oy - ik .

2o
3, " Sudawshan. Gour, S/¢ Sumathe

4, ® - Ram Bohacury $/0 Yan ©aha.ur /

5, ® Siddi ham Toloiy 5/0 Jangoiin Foloi,

for i i ¥ (PY/Lum: ing.
Hoy I/ 227/8(LY) By didebT =11=85

-

Copy forwerded for inf omaoion ang necessary action tode

1) QE1‘5/GH'I) They are requested to fix up the seniority of
‘ 2) FWI/GRY) the aiove named s aff as G/Man wel 1.2, 68 ond
: should be granted all hrxzt beneflts along
with other G/Yen ihose who were ou .vinted on |

: To Do GBS A !
8) Sts ff c.ncerned.
/
4) P/care, o o | ;
@ e me et B
» b Cove Verwsy' / Loid ¥ for DI (PYY Lamd ing, 4
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‘ 4 4 HE e TuilWO\V- ’ L\ .
s TU(P) 18 off feo-
Momor anduiie : anding  detod | R =9=17
““'—--—--.._._.

. _In cencollation to this off {ae nomrandun T]O.ﬁ/266/3/1,W—‘
- A4t1047=97 -g froq sh result of suitability tost /

of K/mMan 1in Geale
' Rs-210-270/~([{") /he 8325 -1200/-—{;111) under e qI/(vI{Y hold at nyy-on
24-11 -86, 5~12-n 6; -12-16 4=2=071,23-2-017 ", 9-3-*’77 y 104~ le 3-6-87 -
is mxzom PFUVilen«.Llly published as followg . -

.—..-———..._...M._.N.—...m—..-.-.—

SNe W ano W¥/nang. Ysigna~ Ygta~ \whothor )Rosult.
) ) Ytion. )Hon. )f‘('/“T- )
......)-'...__‘..._._.) _____ R L R .)._._..._).._...._.....
. Sarbuashri. -
. . M— .
1e J-T«}-R&]a, J *Malachy, s;r.G/nan- P;II/ ae Passed.
‘ » Hye -
+2¢ gofar pl4, Ko a'R7 ~do = ~1o~ UR = o=
3¢ sital, Fenw, Call -0 = - =~ e =10~
4. port, - shri~panda, . <dgo- ~lu— yi <=
5e -g¢iridhary, - ,uchit - -do~ ~do- UR =do=
_Hamid Allr Harip /\li, ~do~- ~do- i —do~- ¢
7‘-; Joglal, Ran proasad, —go-= ~do- yl "=(10-
“;/—8-, pudh- Jath gupta, mauban, -~ ~JOw UR -do=~
9¢ 121dgo, . KeROY," -dgq- ~do- UR ==
10. Siddy Ran, nanguria, ~Jo=- =0~ un ~do-=
1 rat Bdchd.n, guni aj, -0~ —(lo— Ué -Jo-=
12. Pairthaly nrknya, - -~ ~10~ a0 ~do=
13+ ‘gankar prasad, Kunten singh, -do- =do-  yp -®-

=do- ~lo- UR ~do=
154 ghygan Boro,  shona Boro,  ~go-

—t]() .';'l' -

2 papxygmc 150 0 , -
16: Segen0o Ra;)u, - - =0 - ST =10
17‘6l paya Ran, =do - ~Jo— ) ==
184 pbod R&j, ~Jo -~ ~lo- - ~do=
1933: Subut ‘¢h. nas, 10~ =0~ UR =] O
20 gourt, T=do- ~Jo- Ul - () m
214 Kunailul 1)ruuu<l - - 10~ UR —do-

This hus tho approval of ;r.nw”/LMp.

RS 51y
}10-}.1/266/3/1,}4(1*) - LMq, rlt(l. l(-‘ 9-97. ;( TR« M. )/Lunﬂ ‘ 7

bl B G

COPY forwarded for Infornuation and n/uction to -
1e. prI/GHY (2) stafr ounoornnd thro r'P\»r[/('HY-
3 Sr'W‘N Mg (4 A"n/(my in roforonco to 'his statonont NOs

v 4STO 5$)1409,1470, 1579,115 1’3‘?,.239,'367,393"
At e 241156, ,-12-&30-1 -86,4-2-—87,23-—2--87,_

i 9-3-537 10—\4-87,3/ 7%
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. _ 0ffice of the S
M emo £ 9ndum . Vivil.dly.Manager (P),
Lumding ,d tds g -07-83, :\
R Tne rosult of suitability t gst of Mate & K/man 1n scale
e 95041500/ 2(RP) o s, 825-1200/ -(RP) = und on CPW/GHY conducted %
by ABN/GHY On 25-2.88, 11.3.83 Ar3 provisionslly published ps -
follows., : - : o -
This has tig ai),_wov ai oI U‘uN/l/Lumd'_ng. NI
it K/mm for promotioa of M te.in sealg W, 9501500/ -(RP)
| Group. A~ ’ | |
Vo » 1. Shri Lal deo /men undar CPUI/GHY UR  Pagsed,
: v 2, ".G1ridhary -do- do- 0~ UR -
b IR ' < " DudNath Gupta ~do - -do - UrR "
N 4, " 51dd1 Rem ~do- > =10 =~ UR "
A S. " Chaturgnan ~do=- - ~do- sc "
P 6. " Narayen Ch.Das ~do - ~do=- UR "
. " Sempad Pragad ~10Q - ~do - ' UR.
n SOSODGO RQJR . '(10" “(10" ST "
" Daya Rem «do=- ~d0 - K VS
¢ 0
222.5or promotlon of 4/men tn scale k., 825-1200/-(Rp)

Shri Ramamih of ngn

-~ + No. E/266/3-LM(E)Lundtng dt:

Copy furwarded for information and
1. CPWI /GHY
4, ( P/Cage.
6.

(2) wi/Guy

00000 -

4788T4M6;

,.. .‘ o . Fb"u,‘/;f[/'[/ Y% . S’r)'
. . . jbbC{’h'J//( at./) }4\

. .: .:‘ e
Foo
“ \}J
i v %/
CoA Chief Permanent Yay Insmeoter,
T ' N. ¢, Rovway, sowahotl.

G/man under CPWI/GHY UR

Rt .‘{.Xily.bumding. )
§ -07-38,

necessary action to :

i ARt il L

)5) Sr. DBI/LMG.

- -for-Divil.Rly.Mansger. (P),
S 0 N.F.ﬂly.LuHﬂingo : ’

PﬂBSﬁo
' Hora neatdfoxetl odoo ~-d0 = UR
" &/Nsrayan ~do- ~do= Ug "
" Swajibaen , =do - “«do-_ g
" Birendrs Kr.Las -do - -do - . 8C w
" Ram Sherw. - 0 - 40 - sc "
" Jatindra Roy o= ~do - vr "
, - 9
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“(3) Steff concerned '
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M. F. Rlye M@/
) : 0ffice of the -
Divile RlyeM anagar (P), ¥
R Foe B/234/3_ IH( ®) LmAlng, dtd: 2/07/2000,
To
ARV GiY,

Sups= FS Case of Shri Damdnath Gupta, Mate vnder
SHr=vay/ i who will retire wefe 3 1/08/2090,

BUP=way/N(C has sulmitted P/case and service pook and
leave a ccount of Shri Dudnath Gupta, Mate under SF/P-way/NGC /
who will rotire w;!.‘. 31/8/2000 for final Settlement on 24/7/%k
vide his L/Noe. FS/1 dte 22/7/2000,

< Jbut at the tine of scrutiny of service prok and P/ease

L 1s found that the-re are so many Irrigularities in the .

,. Bervice record such as (1) & hri Dudnath ves working ss CL/CPC
under conse organisation and he was riven be §£1¢ of pays CL/
CP C Mate at 2nd p7ge of 5/pooky vide DNP)/1HG'S memo e
B/227/0/IM(R) dteB/11/85 ho has beon declared screened as
regular gang man wefe 1368 and vide DAM(P)/IMG'S L/ o B/227/
O’IM(® dt. 22/11/85 at SN~ M of P/case AR/ GHY & PY 1/6nY
vere requested to fix up the senlorlty of Shrl Dudnath as am
wefe 1%3.68 and togrant all bepc £it nlonguith other G/fian those
who ware appninted on 1-3-68,1z0% on verification of service
record and P/esse 1t is seen that the s gid orders has not been
conplled by the ARM as well as PWI/GHY. “He ‘has been treated as
Mate during his entire service. His service Ra¥ not—been

. refnlarlsed a8 Per DRI(P)/IMG's above letter dte 22-11-85,

(2) . Farther nis s trike Period wefe 8/6/74 to 10/9/74 has not
been regularised. A , —

‘ : The s taff cnncerned will retire wofe 31/8/2000.FS case

is required to be Submidbad—ter-peertnts In «dvance at least
2 montas achoade '

AT . Terefore, F/aasey service book and leave account are
Pt sent herewlth ,with the request +c regularise the atove csse
T Immediately sd that the casc may be sttmitted to gccounts in
time and after remularisntionsent the case to S8/P-way/GHY
at NCC for vp dating all records and ‘re~sutmitting to this
i f R Offices Imedlatelye - |
N\

X Please treat this matter as }OST URGEYT.

,‘........ Fa

| P,
| =
o ' Uil
I A for Pivile Rly.Manager (),
i N ,\3{% ) N F.Rlys LumAlnge
TR O Copy forwarded for lifomation ad necessaryaction tos~ .

' » of service book end update sll records 1rclvding regularisd =
(I ffW " lon of strike period and sent the avove Fease §5/Book and”
oo 5 loave account tothis office fmmedlately to sutmit the caSe bto

e /c . 1) So/Pevay/ CHY at NGO~ He 18 requested to verify 511 the records
o accounts in time.

i

b . .

N 2) CP1/CGHY.He 18 requested to chase up the ca3¢ as the concerned

Lo 8taff will retire wofe 31/8/2000 snd his final Settlement is
to be done tn times e q il

N A g Tor Pivile mysHanager (P),



DR
Ho it hiy,

Attt « oy v o0

lig 53 L/o-Fiw/

in terms 0 BIM W) L

?0.11.85 ori budh Hatl ¢
a regular Ganpnan and |

Pay already drawn as
Mate in Conatru(txon
Organization,

l-‘n.b. 8]/— WCf 1. Q.U 3
I‘a.sa/- Wef 2le l.b@
R5,83/~ wef, 21, 1. 70
r\.s. 105/ «wef, 1. 3 70
h“o ll]/-wef l. 3 7(
Rs,266/awol, 1, 1.73

Rao ’472/-Wef 1.&0 3
RS. 1478/-wf’f 1. 10 70

Ka,284/
Bs, 230/ -
Rz, 296/~
Ra.%O«/-

I.3,308/~

Wf lo lo 79
wefl, 1.1,77
wef, 1, 1,73
wef,1,1.79

.wefl, 1, 1, 20,

Office of the

Asziztant bngineer,u,F, RallWer

G

wahinti,

atad,

1103o‘-\o

3 l-c,ﬂ/a(u'?(b)lv/i‘: date

«upta Gangan is pereby pested as

13 pay iz

Copy to DM (P) MG, DAG) i, Loy 350 (P, Wy ) HGC | St

For infornsty .

fixed ns

wwler,

Py npw Tixed nz G/ Man, \

& o S/t

11,.!,/—&- P

!s ,.77/‘. -ﬂ\,,. 4/~ PP

75/ =+

g,.73/-

R3,80/a+
&:.200/-
l‘-a. 20¢ /-—

Rg,3/~ PP
5,2/~ PP
+ Ra, 1/~ PP
wel,
wefa 1

\JOf. lo 0068
wef, 1, 7,69
wef, 1,2, 70
wef. 10 ;3071-
wef,1,2,72

10 1. 73 ’
«2s73

R:.LOG/m

T‘.'",‘ .“‘L-’\/_

Y=y

Ita (.,’J/-
.}0‘(4( (/-

hs, nm/_

wef,
wed,
h:’o “Al&/"’ wefo
wef,
wel, 1,2.73

le2,74
1l.2,75
Loz, 75
1. 2,77

wef, 1.2.790

hs, 230/~ wef, 1.2,30

l‘?. :43‘1/- Wefo Ilo 2. 81
L, 238/ wef, l.£,32
kg, 2 ‘}/ wef, 1.9, 53,

- e ia . e e i

n\']‘

b, B, 1Y1

Asgistant Enginocr

Guwahati,

llk Uk/gﬁfv

CC 53Ty
(™
Ay
. \\
\\ N
\
NG :l t \nt
Ho K Ry,

bpgineey
(' u‘mﬁ‘u ati

aff Concerned s
acticn pleapze .
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- A e xv RE — T
g B laldunya 7 | \)9\
> |  effice of tjo
) : Aszistont Engineer
p '. . IH.&.E R N4 A i °
1 . —L—LJ-&._thﬂ&mn

Hgs -B/6.Fix/ - Dated, 8-2k,
Cli, QRDE:

: 8ri Dudh ligth Gupta G/HMan is hereby premoted
as Sr.Gongman wef, 1,8,83 aud hiz pay iz £ixed en promotien to
the grade of Sr.Ganguan in Scale of Rz, 210-270/- (Rz,800-1150)-)

Wf. 1¢8°83.
Pay alrondy drown Yoy now £ized on prawstion
‘ 02.8T.. Gangaan.
Ra, 08/- wef, 1,1, R3, 243/~ wef, 1.2.83 as Gongmon,
Rg, 1150/~wef, 1. 1,26 Rg, 250/~ wof, 1,8.83,
Rz, 1175/-wef, 1,1.36 Rse 255/~ wefe 1.8.84,
RSQ 1300/~ch lclo87 st 230/"' ch 10808'30
Rz, 1225/-wef, 1,1.83 Rz, 965/- wef, X8, 1.1.86,

RSQ 9&)/—Wefo 1‘8.%@
Rz, 995/. wef, 1.8 87,

B U IR VU MUY

T
i

Assistant Fagineer,
fepiatons P

-~ For information and necesgary

Copy to 3§ ‘ém DRM{P) IMG
action plegse,

11) DaAg/IMC
- {111) 5L(P, Way) iGC

. 38 OO

{(1v)Stalf Conceriod- foriuf_ormatim,_

n ey, D
i Aagiscant Lngineer



